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IN THE GCENTRAL ADMIN ISTBATIVE
PRINGIPAL BENCH

0.A. Ne, 235/94

New Delhi, dated the 18th Feb., 1994

Hen'ble Mr, B.V.Krishan, Vice Chaiman{A)
Hen'ble Mr. B«S. Hegd, Member(Judicial)

Shri Rsa Siagh
(HG Ne, 125/NW(1139/DAP)
C/o Dy.Cemmissioner of Pelice
ond Battal ien, Delhi Ammed Police,
Kingway G amp-Delhi. 110009
doo0 }bplica'lt

(By Adwecate Sh. Bisaria )
Yersus

1o Commissianer of Pelice
1.P.Estate,.
Pel ice He adquarter

2+ Addl .Dy Cemmissioner of Pelice,
Ashek Vihar,Pelice S$atien,
Dalhi '

3, Dy GCemmissiomer of Pelice,
He agdquarte -1, 1I.P Estatey
Pelice Hd,New Deihi

. eoo Respondents
(None for the respondnts )

ORDER(ORAL)

(Hen'ble Mc. N.V.Krishnan, Vice Chaiman(A)

We have heard the l1d.ceuns2l for the
@plicant. There were tw prayers in the Oodo
namely i.2. erder of punishaent impe sed on the

vidgee
amplicant/ dated 21,11.92/1.i2,1992 be st aside

and that shew cause notice dated 6.5.93(AnN. A= 1)
by which he was asked te show cause as to vhy his
name should not be seleted from promotion list D.IX




for a period of pne year. This show cause no tice

was issued by the 3rd re spondent,

26 Wheﬁ the matter came up teday for

admission, ld.counsel for the &pl icant submitted
that by order dated 19.1.1994, the appellate
Authority i.e.. 1Ind respondent(Addl Lommisioner of |
Police) has qua;,_;‘hed «gthev order of punishment. Therefore

first prayer does not survive,

3. : Ld.counsel for the applicent states that

the oot cause for issue e¢f the show cause notice

- jssued has now disgpeared. He seeks permission

to withdraw this O.A. and make a representation
L
to the 3rd respondent to cancelrd Ann.~.l show

cause notice on this ground.

4, In the circumstances, OA is permittfed"

to be withdrawn on the above terms,

e — s
(8.5. Hegde) (N.V.Krishnan)

Me mbe r(J) Viee Chairman(A)
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